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Heard both sides. The facts stated in 

brief are as follows : 

ihe ap1icant in this O.A. was suspended 

vide order dated. 31.3.1998. Therefore, at that 

point of time, he immediately approached the 
ofder of 

Tribunel seeking a relief that the/suspension. 

be quashed. 

Though the Respondents had falec a 

reoly in Jtnuary, 1)99 stating that a criminal 

case was registein:d against the applicant and 

he was convicted by the Special Court, Baripada,' 

based on this material the Departraent had 

initiated action against the applicant which 

resulted ultimately in issue of dismissal order 

on 1.4.1999. It is also stated that the 

disrnissl order is effective from 10.4.1999. 

The learned counsel for the applicant 

sought ocruission to amend the O.., in view 
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latest development. We do nOt think that 

Q- \ V 

it is necessary or expedient to grant such 

a permission in the instant case. As p e r the 

SUbfl±SslOfl maee by the learned counsel for the 

Respondents, the aplicant stands dismissed 

from service w.e.f. 10,4.1999, It is quite 

likely that he would have appealed &gainst 

that order and the appellate authority wOUl
:V,. 

AC 
havepassed some orders. Ther@fore, in the 

fitness of things and in 	ness, it isfo 

the applic&it to take appropriate course of VL V 

action challenging t4ai6c orber as per law. 3t 

we do not see any reason to keep this 

challenging the suspension in our file, which 

has already V)000tflC  in' 	and accordingly, 

the sane is dismissed as infructuous. LTd Costs. 
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